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Ch;ntamani Gautam Qﬁﬁnfuﬂn

Union of India & two others A

Hon'ble Mr’.Justice U, C.l1..‘.511_":|_s,r.'=1-,_--;-l:,a"r ﬁ

Mr.Justice U. ('.T"iir Sriva st&va_, :;:t?‘ |

{ By Hon tble

d
was a Mistri in Ra*zﬁ.

The applicaht,'wbo 3
> !~
Workshop, Jhansi, was transferred on 27.7.82 from_f;}h:;
1 i ‘1E|
R.F.& P Shop to C.R. Shop but he refused to take th |
f; =

transfer order and comply with it and a wri'ttan ::e t ,3

was made by one Juala Prasad, Ghargeman'h'to this Q ﬁ~w;
which was presente& pefore the Shop Superintendant ]

R.F.& P, The applicant was suspende
the said suspensio

d by order dated .

n order was

revoked on 17,882
charge—sheet was served on

submltted.his reply

to consideratlan f

in service’s Thereafter, @

the applicant and the applicant

not accepting the charges. Taking in

y Officer

the applicant, the Enquir
hority

and the Disciplinaryihut
£ Enquiry Officer's report

the reply of
submitted his report

acting on the basis ©

punished the applicant withholding 1ncrement.with

offect from 151,85 for a perioi %i one year by orders
G

passed in the months of April/and June, 1984 .The

iled an appeal against the same which

applicant f
filed a suit

sed. Thereafter, he

was also dismis
Jhansi which has been

in the Court of Munsif,

transferred to this Tribunal.

2. On behalf of the applicant, it was _cgn{:a_h'_da_@i#
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x'bhat tha c’l\'argﬁw 15%& -'.. ": f':j :"; ﬂ{ l l. '::I: ',._!;_:.r ". juis ‘r,_”- L

; and hﬂ 5 ubmi%te d ﬁﬁ&' .. ‘3_: ﬁ:ﬁ; | .u_u.. _ﬂ‘l 'fa_ I.'f.'llglx, i-“-- ' '::. '_'.: i <

3.  The learnad co*ﬁi’i‘%‘ﬁ‘;i% "f or the applic contended
that the respandents wére th;#%J

but no enquiry was held and the ap;g
an opportunity to defend himself’, Thﬁ ‘R 'ﬁﬁ”‘ show:
that the charge sheet was in respect of 111 'i_,?f? Ja hment “
for which the Enquiry Off :u:er was not ebli.ga , 9 Lmy ;s
a detailed enquiry. It was the discretn.on af fﬁ e

Authority R

Disciplinary / to hold or not to hold the enquim ' r'-'
Authority - 3y

It appears that the Disciplinary / decided not oo

hold the enquiry because the case was of petty na‘bur&u‘? -ﬁ

As such the plea, taken by the anplican'b for sett:mg : 1

aside the order, does not hold any wa‘terﬁ

4% It was next contended by the learned 'couﬂs_e.lﬂ__l- ;

for the applicant that as minor punishment has been
awarded to the applicant, the applicant Is entitled to

get the salary of the period when he Was placed under
suspension's The contention carries weight, though the
came was opposed by the jearned counsel for the |
respondents Shri P.N.Ka=tju. As the applicant’s
suspension order was revoked, meaning theréby the-
respord ents themse lves realised that it was not a case
where the applicant should have bean suspended. Thus,
the applicant 1is entitled to get fqll salary of the
period when he was placed under suspensionls The!
abpiicationfis.dﬁsposed of accordingly in the light

of akove observations. No order 3s +o costs.
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Vice Chairman.
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